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quantity rose from 24,000 lbs. to about
26,00,000 1bs. and you see how these
tinctures are coming greatly in the
way of the success of the prohibition
in “the State of Bombay. I welcome
the ‘Bill because it puts restrictions
upon the import of these spirituous

‘preparations in the Btate of Bombay.

I wish to make one more sugges-
tion. Those who are trading in tinc-
tures are coming the way of the
success of prohibition. Clause 5 of
the Bill reads as follows:

“If any person contravenes any
of the provisions of this Act or of
any rules made thereunder, or
the terms and conditions of any
Hcence granted under such rules,
he shall, for every such offence,
be punishable with imprisonment
for a term which may extend to
one year or with fine which may
extend to one thousand rupees,
or with both”

Alternative punishment—fine or
sentence of imprisonment—has been
provided as penalty in this clause
But #f you want to make prohibition
a success, deterrent punishment
should be meted out to those who
break the law. Not only those who
drink these tinture come in the way
of prohibition, but the real culprits
are the traders, for if the traders are
anly fined Rs. 1,000, they will still go
on with this trade, but if they are
given a punishment by way of im-
prisonment as well as fine, then there
would be some effect ang I suggest
to the hon. Minister that he should
see that prohibition should succeed
100 per cent.

This measure is modelled on the
lines of the Bombay Prohibition Act
of 1948, ander which the breaches of
the provisions I have just now
enumerated are made severely
punishable both by fine and impri-
sonment. If the hon. Minister is
serious about the success of this mea-
sure, 1 would request him to accept
the amendments which I have sug-
gosted. .

181 L.8.D.

2 JULY 1935

Central Agricultural

8892
Finance Corporation

COMMITTEE ON PRI?ATE MEM-
BERS' BILLS AND RESOLUTIONS

TamrY-Fmsr Rzrorr

Shri Altekar (North Satara): I beg
to move: '

“That this House agrees with
the Thirty-first Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 27th July, 1985."

This is a simple report dealing with
the allotment of time for the resolu-
tions that have been tabled. and I

commend it for the acceptance of the
House.

Shrimati Renn Chakravartty
(Bashjrhat): May I ask one question.
This report deals only with the allot-
ment of time, and not the adoption
of the ballot procedure.

Bhri Altekar: That is contained im
the Thirtieth report. This relates
only to allotment of time for the
resolutions.

i’“-l’- Deputy-Speaker: The questioa

“That this House agrees with
the Thirfy-first Report of the
Committee on Private Members'
Bils and Resolutions presented to
the House on the 27tH July, 1985."

The motion was adopted.

RESOLUTION RE CENTRAL AGRI-
CULTURAL FINANCE
CORPORATION

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of the following resolu-
tion moved by Bhri 8. N. Das on the
22nd April 1955:

““This House is of opinion that
immediate steps be taken ¢to
establish a Central Agricultural
Finance Corporation with fits
branches all over the States to
provide credit facilities for agri-
cultural operations in the coun-
w-.l
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There is also the amendment mov-
ed by Shri N. B. Chowdhury on the
last occasion.

The House has already taken an
hour and a half over this resolution.
The time allotted is three hours., So
an hour and a half is left. Normally,
an hon. Member is given fifteen
minutes. I find that hon. Members
have given notice of certain amend-
ments. They may move them.

Shri Sinhasan 8ingh (Gorakhpur
Distt.—South): I beg to move:

“That in the Resolution, after
the words ‘“credit facilities.”
insert “at nominal interest”.

Shri B. K. Das (Contai): I beg to
move:

That for the original Resolution,
the following be substituted.

“Thizs House is of opinion that
immediate steps be taken to
establish a Central Agricultural
Finance Corporation with its
branches all over the States to
provide credit facilities for agri-
cultural development in the coun-
try including preservation and
improvement of cattle, develop-
ment of fiskeries and production
of protective foods.”

ﬁhrl Bogawat
South): I beg to move:

That in the Resolution, after
the words “agricultural opera-
tions"”. ingert “as well as for the
improvement of agricultural lands
and for irrigating the lands.”

' Mr. Deputy-Speaker: Amendments

(Ahmednagar

" moved:
That in the Resolution, after
the words ‘“credit facilities”

insert “at nominal interest”.

That for the original Resolution,
the following be substituted.

“This House is of opinion that
immediate steps be taken to
establish a Central Agricultural
Finance Corporation with its
branches all over the States to
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provide credit facilities for agri-
cultural development in the coun-
try including preservation and
improvement of cattle, develop-
ment of fisheries and production
of protective foods.”

That in the Resolution, after
the words “agricultural opera-
tions” insert “as well as for the
improvement of agricultural lands
and for irrigating the lands.”

It is now 2-35 and if the House is
prepared to sit five minutes more, we
shall rise at 5-5.

Pandit D. N. Tiwary who was in
possession of the House on the last
occasion will continue his speech.
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Shri Barman (North Bengal- Reserv-
ed—Sch. Castes): I fully support the
resolution and the spirit of the reso-
lution. It is a tragedy that though we
are functioning in a democracy 70 per
cent. of our population who are
nowadays in dire necessity of money
are not being properly looked after.
All the resources that they had have
dried up and yet their cries are still
unrecorded. We have heard of the
Industrial Finance Corporation. In
the morning we had the Bill and In
the afternoon we passed it. But, so
far as this 70 per cent. of our popu-
lation is concerned, we are crying for
it since two decades and it is still
under consideration.

I only want to stress two facts.
With the passing of the Money-lenders’
Bill in different States the one source
of finance to agriculturists has
dried up. Further, with the passing
of State Acquisition Bills in different
States the source of finance for the
agriculturists through the middle men
who used to apply the bulk of the
finance has also dried ugp. In my
Statc recently there had been a very
unfortunate situation. On the one
hand the middlemen, who under the
law had to relingquish all the Jand
that he had over the ceiling fixed did
not supply any flnance, bullock or
anything to the tiller, and on the
other the State also had no definite
plan how to implement the provisions
of the law and get the surplus land
over the ceiling fixed from the mid-
dlemen. I know that the problem
has not yet been solved.

1 know that the State Bank has
now undertaken the responsibility of
rural finance. What I want to say
is that taking up of responsibility is
one thing and the actual discharging
of it is another. The banking rules
and regulations are so strict that be-
sides the opening of banks—400 at
present and more later on—I do not
know how long the Government will
take to frame the rules and proce-
dure on the basis of which the
branches of the State Bank wil
finance agriculture in the rural area.
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They will deal with multifarious

forms of financial business and this
will be one of the tasks. Therefore,
1 think that the present resolution
brought before the House is worth
congidering. It may be considered
as to whether this Agricultural Fin-
ance Corporation may be set up and
this Corporation may be financed by
the State Bank so that this Agricul-
tural Finance Corporation being an
independent body will be solely con-
cerned with the task of devising ways
and means of financing agriculture in
rural areas, In that way, I think,
there is the necessity for a Central
Agricultural Finance Corporation,
There will be branches, o doubt,
under it in every State and I every
district. But, this Central Corpora-
tion, if it is set up. will have the sole
responsibility and duty to devise
ways and means to help agriculture.

We are nowadays in a happy and
comfortable position because we have
" got surplus in foodstuffs as our agri-
cultural department says. We
should at the same time realise that
as things are changing fast, if there
be no substitute to finance agriculture
in place of the money-lenders and
the middlemen who used to flnance
before, then agriculture will suffer in
such a way that v< may again have
the calamity thal we had experienced
before. I submit that the Govern-
ment should not deal with it in a light
way. Whether they do it with the
help of the State Bank or whether
they think that an independent cor-
poration shall be helpful for the pur-
pose, we on our side, on behalf of the
agriculturists, demand that Govern-
ment should devise ways and means
as quickly as possible so that before
the next agricultural season comes
everything may be ready to finance
the agriculturists. That is my only
submission.

Shri Bogawat: This is a resolution
which is most useful and I must thank
Shri S. N. Dag for bringing it before
the House, because there is a very big
need for the agriculturists to have
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monetary help. You know, Sir, that
there are several laws passed by the
State Governments and among these
laws the Money-lenders’ Bill and the
Tenancy Bill have brought so much
difficulty that the money-lenders do
not take any licence and give money
to the agriculturists when they are in
need. Similarly, in the Tenancy Billl
there are some provisions by which
they are not allowed to mortgage their
land or sell their land even if they
are in difficulty. Of course, these laws
are passed for the protection of the
agriculturists; that I can understand.
But, the Government is aware of the
amount of indebtedness of the agricul-
turists and when crores of rupees are
needed for agricultural operations it
is no use having any bank and pro-
viding only Rs. 20 or allow some
amounts by way of taccavi. That is
quite insufficient. For the last several
years the agriculturists are suffering
so much that another class has sprung
up and without licence. These land-
lords are a class from the agricuiturists
themselves. They charge such heavy
rate of interest that it ranges from
37:5 per cent. to 75 per cent. The
needy and the poor agriculturists have
to borrow money at very heavy rates
of interest because thevy are in need
of seed, bullocks and other agricul-
tural implements. So, if we have
really to help the needy agricultur-
ists, then it is the bounden duty of
every good Government to see that
there are agriculturil finance corpo-
rations on the model of, the Indus-
trial Finance Corporation. It is a good
thing that we are helping our indus-
tries, and lakhs of rupees are advanc-
ed to the industrialists but no attention
is given to the very important pro-
blem of the agriculturists. It is a very
long time since the Government has
not done much, when the Government
really ought to have cared for this
big class which consists of 70 per cent
of the population. In my district there
is always scarcity every third ar
fourth year and in some for the last
three or four years, except one kharif
crop, there is much scarcity, and the
poor agriculturists have left and are

A3
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leaving the districts, especially Shola-
pur, Ahmednagar and part of Poona.
This time also there is no good rain.
The peasants are in a horrible condi-
tion. Even though there are some
credit societies, they advance only
Rs. 200 or Rs. 300 and take all the
lands as charge. Further, the agri-
culturists are not able to get the tac-
cavi loan. Even in the grant of tac-
cavi there are too many difficulties.
There are hundreds of thousands of
applications and every few people get
taccavi and even then there are other
difficulties. It is an epen Secret that
these talatis and circle inspectors are
a nuisance, There are complaints—a
thousand and one complaints—that
they are charged 10 per cent. and 20
per cent. if taccavi is made availabke.
These undesirable things are going on.
So, in these circumstances, I request
the Government to be very attenflve
and think about this very important
problem if at all they want our agri-
culturists to prosper. The prosperity
of the country depends on the pros-
perity of the agriculturists and if we
do not give proper attention to this
important problem, then it is not pos-
sible for years to come to see to the
prosperity of that class for which the
Government is very keen. So, may
I request the Government not to sleep
over this very important problem and
see that agricultural finance corpora-
tions are at once established and the
needy and poor agriculturists are help-
ed immediately,

3 rm.

I can give a number of instances.
‘When an agriculturist wants to dig a
well he is not able to get money.
Formerly, the State Governments used
to give money, but now, as the agri-
culturists are indebted owing to scar-
city, they are not able to dig wells.
There are so mamny people in the vil-
lages suffering under this difficulty.
There are certain percolation tanks.
For this also they want to have the
tanks themselves. They want to take
Toans and these loans are also not
available. There is a consciousness
among the agriculturists to improve
their conditions themselves but there
I8 need for help. So, if we consider
all these points, it is very essential to
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bring into force this resolution
brought by my hon. friend.

I have put an amendment to this
resolution. It is this:

After the words “agricultural
operations” insert “as well as for
the improvement of agricultural
lands and for irrigating the lands”.

So, it is not only for agricultural
operations but also for the improve-
ment of the agricultural lands or for
irrigating the lands of the agricul-
turists, there is need for financial help
and it can be done through such agri-
cultural finance corporations. Other-
wise, it is very difficult When crores
of rupees are needed, how can a bank,
or say, the State Bank of India,
manage the thing, when they give only
a few lakhs for each district? That
amount would not suffice and would
not meet the needs of the agricul-
turists. So, without making a very
big speech, I want to request the
Government that they should kindly
accept the resolution and I also want
to request my friend that he would be
pleased to accept my amendment I
want to make a very earnest and hum-
ble request to the Government that
they will see or at least give an assu-
rance that such agricultural finance
corporations will be established soon.

Shri B. K. Das: In my amendment
I have made no change in the mam
proposition that an agricultural fin-
ance corporation should be establigh-
ed without delay. I have only tried
to emphasise certain aspects of agri-
cultural improvement. That is the
only difference that I have made.

Shri A C. Guha the other day inter-
vened in the debate to say what steps
the Government are going to take or
ha~e already taken in this behalf. He
pointed out that with the establish-
ment of the State Bank of India and
with the amendment of the Ragerve
Bank of India Act, the arrangements
for rural credit would be adequate,
and that there would be no deartX of
funds for the supply of rural credit to
the entire population. But the struc-
ture of credit will have to be built on
co-operatives. We know that the re-
port of the Rural Credit Survey
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Committee has also pointed out the
present condition of co-operatives in
the country. They have put it in a
nutshell, saying that co-operation has
failed but co-operation must succeed.
(An Hon. Member: How?). That s
the question. We should guard against
andue haste about setting up co-opera-
tives with a view to facilitate rural
credit We know it, as a matter of
hct. md experience, that when there
was some arrangement for credit in
rural areas, there were large numbers
of co-operatives established in
hot haste, and 80 percent of them have
failed. Because of organisational weak-
ness and the structural weakness, the
co-operatives have not developed, and
if, under the present circumstances
also, we do not wait or we do not take
proper care for proper development,
the result will be the same.

I think it will be more dangerous
because if the fajth of the people in co-
operatives is shaken, it will be very
difficult to revive that faith. I was
pointing out that rural eredit will be
avallable only i co-operatives are
established throughout the length and
breadth of the country. But we should
make a proper assessment of our
strength to build co-oparntivel. What
hils beéen our experience during these
three years with our community
development blocks? If we read the
report of the Programme Evaluation
Organisation, we find that they have
not been able to give us a good number
of co-operatives, although it was said
that each family must belong to some
co-operative or other. Although the
report says that they are expecting
hopetul results, still after the working
of three years, with special officers to
look after particular arec:, we find
that they have not been able to give
us a large number of co-operatives.
In' a way | think it is better that they
have not taken hasty steps. My ob-
ject in supporting this resolution and
proposing a corporation is that in
addition to what we are going to do
with respect to our co-operatives, some
organisation should be built up which
can deal directly with this problem in
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our rural areas, THNe present arrange-
ment is very very inadequate, and al-
though the arrangement that we are
expecting through these organisations
promises better results, it will take a
good length of time. During the ab-
sence of such widespread and well-
established co-operative organisations,
we want that some assistance should
be given directly; the endeavour of the
co-operatives should be supplementad
by an organisation like this. We have
experience of these industrial corpora-
tions which deal with big, small and
medium-sized industries. Under the
present circumstances, we shall have
little of big farmers. So, the pattern
of this corporation may be slightly
different; we shall have to go into
those details later on. But I have no
doubt in my mind that such a cor-
poration is of utmost need and the
investment for that corporation
must come not only from the
State but from private persons also.
We should also take note of the fact
that in every State there are new
tenancy laws being enacted and a
revolutionary change is being brought
about in our rural areas. The general
trend is that when the ceiling is put,
the bona fide cultivator will have land
to cultivate to the extent of 30 acres
or 25 acres, because the ceiling may
not go much further, If that culti-
vator has to wait for the establishment
of co-operative organisations in his
area, he will be deprived of credit that
is of utmost need to him. I can also
visualise a condition in which a culti-
vator may live in a remote area
where it will take several years for
the development of co-operative
organisations; what will be the agency
to supply credit to him? The present
arrangement of granting taccavi loans
etc. does not reach him Therefore,
if a corporation is set up, and if it
begins to function, then a person who
concentrates on the intensive culd-
vation of his land will be able to have -
an easy living which is very neces-
sary for him,

The idea is not that we should not
concentrate our efforts on building co-
operatives. In fact, if we want that
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credit should reach every small farm-
er, even & man possessing very little
land, we must build co-operatives.
The idea is to supplement that effort
with the establishment of a corpora-
tion, the pattern of which we have
got 'in our industrial sector. I cannot
understand why it is impossible or
difficult to have an organisation to
have credit from different sources. If
at the present moment our industrial
sector has been receiving that credit
trom different sources, it is also pro-
per and necessary and feasible that
credit for the rural sector, for that
agricultural sector, also should be
provided from different sources.
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‘“India is largely rural Rural
India consists very largely of

cultivators. Agriculture is the
largest industry in the Zountry.”

et s afven el sww € Al
arsftor sreer arfvren g sarer & ooy

Central Agricsltwral  8gog
Finance Corporation

w1 e wwaw giw € few oamr o
v wvary g gt alt Peae e et
W It &, Ty dww 4 an @ W
dwar oy oy €, 65 RTY wo werded
Y @ anarivy §, 3% Pwd gArdt wvem
&1 avs & var ww To1d Td, gy @y "'
# Pord Premeofie § | gron 4 wigt svd
wy P, deft ot wgrt & ek ot whowE
alt ar=r s gt gd, At i ww
¥t wem ) we ot st dr gar it ar
T v ot awew €1 oew @ afvw dar
g @ afe et @ g g @ gE A
ww T ¢ ey Pl e o wE wew
@ Pt oof @ we wm @ gt e qf, W
ar arsito’ w6t arwewy al wra: I arster®
w} aveer @t oid ot dta ¢ Parst
der g afus §, et dat b Wl @
s ol anw gt af ¢ T awew
gy @ o A R, o Tw @ -
wogt g &1 3 &t d =t et
alt gt smrw aifrwfes arrrgwr w?
& dpht gt o & aw P T e
warr g war § ol gred Pest wr -
¥ wam & TR 7 st iy Pt ot
&1 it wiy Py gt 7 ol i wwer
o Wi 7R % qw Prear wer) Wty
& & dern g §, T Wt s me oy
amr 1 ot vt |l # syt =
wre afear §) dtwr gror ag € P T
o dd #t Wt g @ a3 O ot
g T wtww @ o o € ot wy
tddfd et wd 1 o o
gar ar ¥ Pw 7R w6 swer 4 sty
%} wift og anht &1 Tt Twl Ty @7 Wwat
gheft & a7y wv arw poew P arw @
P oft wTrren Tust dwd @ e wag
& @ ¢ waits awe aw Ty ot Cud
Ty & adt & Wiy atear o g &
€ IR &7 §Rg wew g ar § v oy
wgm gt arer € 1 @bt Pear A of TEwt
Tt www dw Prar aw Py oy o dqmae
T Y .l



8909 Resolution re.

i Fger P!

¥ Prvw @@ Prwelt e wmo
wry & at mae AR | o gf P
@ Wiy Iww Pear ard whw gy o
& aral &t pE gaa T g @R daw
it ot Pt T @ Pert st
T® vy wtaw taw andt & dfer o oft
o @ Pt & 3 P e T O
ftar g gt ¥ P gy vt o g e
wwm g aft ¢ @, o stadfer atar-
vt am v ¥, aher wiy' ot qmen
Tof § 1| guted amwr et @ T gt T
3 o Peamt w g it oft wow i
e &

TT R TR A W A et g
# wg o Py gw A Tl ot Prer @
Wt ane @ e Pt wtowat @
w? iy mran Al et | aETeEt o
¥ zzd @ aret gt avg @ Anf & wwEwEt
wt fiw, & prarty A W+ &) -
o w g dtr Tt @ o W g
et § 1 o ot A @ i F T P wg
ayR w1 at @ www g & gEe et
wr watar A e wm d5r Pwar g aen
e & v § il dted e % At
g @ anfen vt Pasiert wner «@
afy arft Framar afh wrrasnt wt Peramr
w, Tt waf g, I wgtwar w

et @ Perd dar gar wr e ot wwT A

W W gwst a i i P e
wit =it 7w ft w by ww o e
e Bt wy wht dwd el g
whogr & e aman, ag wtege 3
& w2 ewr IaT @ At & afk Perwrt Wt
awer ol R Porgeht & ) AP av @
WTﬁmﬁﬂiﬂlﬁf
W whgr oty Tt R W @ o w
P ofte @@ ¢ | e A e

20 JOLY 1955

Central Agricultural 8910
Finance Corporation

m‘wmmfurnm(;m,amfdhn‘
Y Y& WA w atew ot aw av
TaTen ot waf gt g, wwits T e
& 7Y, @ ete wrerwn @t F wy Pradwe
o ) g arw o Tt P o Pard
W W ®Y Agar § ar a9t wiw aiw
Tt e €,y v we g
Ted o ot wgy areet ¢ Wt g
W @ ot 9 @ Pk g e e A
T ¢ TTwr avwnm e wwn
o w1, e e fed sy srven o
! w7 ¢ @ wtadPew Wt oF, ot
W wiee stamdter e W waf
7 ot aghoer @ & waw T Wt
¥ Pad P a1 s o | g WA A
W avt Pt & wyr & Pe o st
e wlurateqi at wefite wt arfae o,
WY FXEERT W AYR 8 97 @ g
W warer WA o T ) wr at ey o g o
oo s P &t wF g oA
T & arrer # wer 74 €)1 aut -
are fhed, arT wt g @t sy ety
w3 wat ot ayraw §F W e @ o
TR W e oy ad § alh o
"y # wear gt anw &) o S Iy
o yw wy w g fawd g o«
foemg’ gt dor g @ s W gt www
¢ yated g wit 4 o g At A
worr fear §, alt awi § P ga and
it & Iwwt ogr g, alt Praw o P
g o g g e 2 oo wt
af 7w @ Pad aw oS v Pwwr, oo
ferd war gheae werr ®F | Rt P
& gusl wig worew wuf § 1 Wt o o
ot & o a o § wradt o @
Te Pad g A adiw weiterw wmew
w7 Pl 1 relt Prale & an ¥ P
aET % tov viw o amgsht € It Pw ot
# wt gr €1 ¥ tox wHe awtwat @
ford o A oy o yiRTw et
wn P, Paeres Pasear o oft sreer S et



‘89IT """ Resolution re.

g W be g o Do oy & ww g,

w1 Wyl W A A Fw wte w @ T,
et waf @ ¢ Pyar, dter qw oo
0 ot g T W g F, T Ped
{AR ane mer ger A § P ot
P wwew ¥, wp wtm @ o ghm, an
“at, Al gt o B g yu @ oo

maftver @ wren w Peww e § eaite
™ Prve cwrrht @ v o o GR
chral &t wmwr ¢ w W oot e

wa whyr f ¥ w & P o et @
w §¥ e wam F @t e o o
ardw, alh et @ IEwt et o g,
al A wnr AT s gt A e
¢nr o o0 ot wt amft A A ghew
afe e Pt g 7 @t ate-20 6 Wt

T AT ) AW WS W T Al
v wht 4 @ avn Pran wwe ber ¢
mw#mfh"ﬂﬂh‘;m

r §) yw wie A '
?E’L";.;mmwmww
¢ o o P ® coo riat W g Wt
Yo ¢ yuted pw wid 4 @ o Pe
¥ 3 3 e @ e P # o g
wt Ter Ay wew wied m W
P 2 @ = Pt ot off r
¢ ot v w g qgenet @ Pren W

W i it w e A @ g
h\*.t;r‘,

29 JULY 1955 Central Agricuttural  8gr2

PFinance Corporation _ _

“We recommend that for the
next five years, after which the
position should be reviewed, the
Reserve Bank and the Govern-
ment of India should make to the
funds with which they are res-
pectively concerned annual allot-
ments of not less than the amounts
specified below:

‘(8) Rs. 5 crores, by the Reserve
Bank of India, to the National
Agricultural Credit
term Operations) Fund;

(b) Rs. 1 crore, by the Reserve
Bank of India, to the National
Agricultural Credit (Stabili-
zation) Mund;

(c) Rs. 1 crore, by the Govern-
ment of India to the National
Agricultural Credit (Relief
and Guarantee) Fuhd under
the Ministry of Food and

(d) Rs. 5 crores in all, by the
Government of India, to:

(i) The National Co-operative
Development Fund and (if)
The National Ware
Development Fund, both to be .
instituted under the National

Co-operative Development
and Warehousing Board' "

Y Tt NeeriTwT ) oane B o
fraldea o ¥ e amt wor = T
Mmhﬂaﬁaﬁﬂ#ﬁ’m'i‘h—
hﬁwtﬂﬁﬂlmmhis’m‘q‘uﬂ
Wuﬂwﬁfmnwudnhm_
ﬁM)waﬁm#wrﬁd
tﬁn‘uoﬂfmmun‘?ﬂ“l{wﬂ_
& o 1 am dar ot ard of wAmr Wy L
v E1 o Paweft ot Patecte # ay
¥ oy adfww @ Pd f & | gt -
mﬂmi,nwhﬁze‘zfnw
wet gy arw wdor ¢ Pyt Fewy
x;darhrfaﬁ#nn‘iwmdmr
et 7 wgvw o | yAt agre @ of
mi‘ida‘uia‘m-quhm
ndfhhﬂnmmu
ot € o0 &) Tt e wor @
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e ¢ o WY orieen
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It has become a Government of
Inspectors, by Inspectors, for Inspec-
tors.
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a1 @ qoT vot & A=y W@ T
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Shri Raghavalah (Ongole): Mr.
Chairman, you would look this side
alBo, - - e e e T -

Mr. Chairman: s tnis the way to
attract attention? If everybody
adopts the name tactics, what will hap
pen?

Shri Raghavaiah: You were not b
looking on this s!de “
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| qw wrr ' W g whrd Paed s

srevert wtowar Prw g alh o
s oW @9 | patod A awsm € T
w wemrey dar Per wran § wy gy o =
v § afe & amgn wrw ¢ Pw e
e e w1 & yu so wiw o awar
wt e Prameft o far W oy Wt

Mr. Chairman: Pandit C. N.
Malviya.

Shri Raghavaiah: You must divide
the time with the Opposition also.

Mr. Chairman: I do not want to be
dictated to in this manner.

Shri Raghavalah: I am only making
a Suggestion,

Mr. Chairman: I know that the
hon. Member has made the sugges-
tion not once, but twice. I find that
the hon, gentleman has just come in,
whereas these gentlemen have beea
standing for four or five times.

Shri Raghavalah: I stood more tham
four or five times.

Mr. Chairman: Then, I may not have
seen him standing. But I have seen
these gentlemen standing four or five
times. It is unfortunate that I will
not be able to give the hon. Member
a chance to speak in connection with
this resolution because the time &
going to be up and I have yet fo call
the gentleman who moved the reso-
lution, at 3-50.

Shri Raghavalah: I do not require
more than five minutes.

Mr. Chairman: Now, I have called
the other Member.

Pandit C. N. Malaviya (Raisen) rose.
Shri A. C. Guha: When is Govern-
ment to reply?

Mr. Chairman: Government has al-
ready spoken.

The Minister of Agriculture (Dr.
P. 8. Deshmukh): I would lfke to sup-
plement what has been said if you
will give me ten minutes.
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Mr. Chairman: If the hon. Minlster
had suggested it ¢0 me previcusly, 1
would have called upon him, but now
.80 far as the Mover of the resolution
is concerned, he must be enabled to
give a reply, and I propose to call him
at 3-50, because the time for the reso-
lution will finish at 4-05.

Dr. P. 8. Deshmukh: Then, two or
three minutes will be enotgh.

Mr. Chairman: All right.

ey o gwo wrwde: @ wamy dn
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Dr. P. 8. Deshmukh: The only points
which I want to place before the
House ar2 with respect to the action
which Government propose to take at
a very early date, and as a result of
which, I am sure, at least my hon.
friend Shri Sinhasan Singh wouid be
amply pleased, and there would be no
need for him to support the resolution
that has been moved.

The resolution is certainly a desir-
able one from certain points of view,
and in any case I welcome it because
It has given hon. Members of this
House an opportunity to relate the
condition of agriculture, agriculturists

its recommendations. I am glad they
were read out to the House extensively
by my hon. friend Shri Sinhasan
Singh. I may roundly say that most
of these recommendations, if not all,
have been fully accepted by Govern-
‘ment; and Government are at the pre-
sent time engaged in giving effect to
them as speedily as poassible.

I shall relate briefly what are the
particular decisions which the Gov-
ernment of India are going to give
effect to. The Reserve Bank Act Nas
been amended already in order to
enable medium—and long-term loans
being provided to State apex institu-
tions, and an annual target of Rs. 150
crores by 1960-61 is aimed at. This
will be partly from the Reserve Bank
and partly from other sources.
Secondly, a high level Board for the
National Co-operative Development
and Warehousing will be set up
shiortly with the hon. Minister of Food
and Agriculture ag its Chairman This
board will have representatives of the
various departments and agencies con-
cerned with the development of co-
operation. A draft legislation for the
setting up of this board and ifs auxi-
liaries, namely the All-India. Ware
housing Corporation and the State
Warehousing Companies will be
brought before Parliament, not in the
near future or in the next session. but
during this current session, In the
meanwhile, all the preliminary
arrangements for the setting up of the
corporation and the companies ‘are
being made,

Possible sites for these warehouses,
without which my hon, friends' sug-
gestion of having grain banks will
not be possible, are Being selected;
designs for such warehouses are Bethg
finalised; lists of commodities t0 be
stocked are being made; standard
specifications etc. for the qualities of
various commodities are under con-
sideration; and the terms and condi-
tions of warehousing and other detalls
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are being prepared in order to ensure
proper planning and execution.

Next, a Separate co-operation divi-
sion has been organised in my Minis-
try in charge of a Joint Secretary,
which has been doue for the first
time, .in.order to supervise all these
activities and give early ~ffect to the
recommendations of the Rural Credit
Survey Committee’'s Report. All
these steps have also been taken into
eonsideration by a Conference of
Ministers of Co-operation who had as-
sembled in Delhi in April last and a
vattern of the development of co-
operation in the fleld of credit,
marketing, warehousing etc. has been
laid down, which is being followed in
the formyjation of the second five year
plans of the State Governments.
Schemes formulated by the State Gov-
ernments on the above basis are being
received and would be discussed by
the Ministry of Food and Agriculture
and finalised for the Second Five Year
Plan. Many of the reports of the
States have already arrived, some are
about to come, and all these recom-
mendations would be put in their
proper perspactive and placed in the
sscond five year plans, both of the
Centre and of the States. Training
has also not been neglected, and train-
. ing--of -co-operative personnel-is -.also
being simultaneously taken care of
with the co-operation of the Reserve
Bank. A special committee has been
appeinted for this purpose and there
will be one training centre for the
superior staff, which is already run-
pning in Poona; three schools for the
medium cadre staff will also be esta-
blished, one in Poona, another in
Madras and the third in Pusa, in Bihar.
Two other centres on a regional basis
are also being planned and places will
be selected. This training will com-
mence about the month of October
1858. Eight centres for training block
level co-operative officers are also
being organised. I have heard many
complaints about the way in which
co-operation has worked in the States.
I am fully conscious of some of the
defects pointed out; yet I feel that
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that is the only way we ran succeed,
It would be rather belated to have
some other agency in the place of co-
operatives to advance these credits and
look to various other things which
are, in fact, integrated with cv-opera-
tion, for instance, warehousing or co-
operative marketing. 1If it is to be
marketing at profit to the growers and
at less cost to the consumer, co-opera-
tive marketing is the only way. So I
do not think it is possible to do with-
out co-operatives, and in spite of the
fact that some defects have been polnt-
ed out, which may be true and correct,
all our energies will have to be divert-
ed to correcting them rather than to
go in for substitution of the co-opera-
tive method by some other hethod.

In view of what I have stated, I
think the Resolution becomes some-
what out of date, because we have
decided this as a result of a report
which finds favour with almost every
Member of this House. Since the
Government have taken steps in a
particular direction, it would not be
possible for us to have now some
other method of distribution of credit
like a corporation which has been
suggested by my friend. I hope with
this explanation he will see his way
to withdraw the Rasolution and not
press it because more than what was
intended by him would probably be
accomplished within a short time.

Shri Heda (Nizamabad): The hon.
Minister has not touched upon the
defects in the present arrangements
under the Community Projects
scheme. N

Dr. P. 8. Deshmukh: In the Com-
munity Project areas, we are trying to
spread co-operatives as fast as poesi-
ble. My friend, S8hri Das, is correct
in saying that our ideal has not been
achieved, and the targets have not
been accomplished. But we will try
to remove those defects and we want
to encourage and utilise these agen-
cies, as a matter of fact, for develop-
ment of co-operative societies.



Resolution re.

v933

Shri 8. N. Das (Darbhanga Central):
[ am very grateful to all the Mem-
bers who have supported wholeheart-
edly the Resoultion moved by me.

Shri A. C. Guha: And not to the
Government? .
..Shri 8. N. Das: 1 am also grateful
to the hon. Minister—both the Minis-
ters—for their assurance that they are
going to implement almost all the im-
portant recommendations made in the
Report of the Committee of Direction
appointed by the Reserve Bank of
India. At the same time, I would
like to draw the attention of the Gov-
ernment to the fact that although the
importance and urgency of this pro-
blem has been realised by the Gov-
erament, so far no practical steps have
been taken, for the last seven years
since India became independent As
my hon. friend, Shri B, K. Das has
said, the Committee of Direction in its
report stated that the whole co-opera-
tive movement in the country has
failed, although it has said that in
order to solve the problem of rural
credit in the whole country, this co-
operative movement will have to be
rehabilitated. Even then, what does
experience show? In spite of the
efforts made so far, this move-
ment has not Succeeded and it has
also been clearly stated in the Report
that in spite of all the efforts, this
movement was not able to contribute
more than 3 per cent. of the total
requirements of agricultural finance
throughout the country. Therefore, I
am a bit afraid that in spite of the
assurances given, this problem, which
is an appalling problem, a very vast
problem, will not be solved to the
satisfaction of the agriculturists who
form a very large proportion of the
Indian population

Even the provisions of the Reserve
Bank of India (Amendment) Bill and
the State Bank of India Bill which
this House passed recently, if imple-
mented completely, will not even
touch the fringe of the problem of this
agricultural finance., I know that
the Reserve Bank of India has two
departments, the Rural Credit depart-
ment and the Banking Development
department. For the last seven years
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in this House and elsewhere, the im-
portance of making sufficient and
adequate provision for agricul-
tural credit has been emphasised
times without number, but we are
told every time that.that an inguiry
or survey is being carried on and
when the report will be available,
Government will come forward with
all their programme for agricultural
finance. It is a matter of satisfaction
that the Government have taken very
little time to come to certain deci-
sions, but even then | say....

Shri A. C. Guba: Very quick deci-
sions.

Shri 8. N. Das: .... that the pro-
blem is a vast one, It requires a
very wide organisation at the all-
India level to solve this ' problem.
So far we have depended upon State
Governments for the fulfilment of
,this programme, but as is clear from
the reports of State Governments,
in spite of all their sfforts they have
not been able to rehabilitate the co
operative movement in their respec.
tive areas. It shows that the Central
Government, in co-operation with
the Reserve Bank of India and the
State Governments, should come
forward with another statutory
measure to establish a central agri-
cultural—not only agricultural but
also development—finance corpora-
tion, which will do all that ig neces-
sary—financial, organisational trad-
ing facilities and other things that
are required—for the successful im-
plementation of the agrcultural pro-
grammes in the country.

4 rM.

My hon. friend, Shri A. C. Guha,
has said that it is net feasible to have
an apex without a base. I would
Say the present democratic govern-
ment in this country and elsewhere is
an apex without a base. In our Con-
stitution, we have stated—Mahatma
Gandhi had also stated—that in India
to make democracy successful, we
have to build seven lakh village
republics, in seven lakhs villages
thronghout the whole country. But
so far we do not see any appreciable
progress made |, this direc-
tion, even I panchayats have
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been establisned in wvarious parts
of the country, they are not working
satisfactorily because the officers of
the Government, the police especially,
do not co-operate. They do not desire
that these panchayats gshould be given
ample power. They think that the
successful functioning of panchayats
will interfere with their work. That
is the lot of the panchayats. In India
as we have made a strong government
here at the Centre without the pan-
chayats on which we have to rely, it
is necessary, as' circumstances show
and as the report of the Committee of
Direction shows, that special efforts
should be made by the Government,
with the co-operation of the Reserve
Bank and other banks, particularly to
provide ample and adequate agricul-
tural and rural credit in the country,
There is a small department of agri-
cultural credit in the Reserve Bank of
India. The Reserve Bank of India is
& national organisation and it is sad-
dled with very large responsibilities,
especially the finance and commercial
side of it. Although it is good that
after s0o many speeches and emphasis
laid in this House there was some
amendment made in the Reserve Bank
of India Act, which led to some pro-
vision being made for the accommoda-
tion to be given to State co-operative
banks, we have seen 50 many times
in various reports that even that little
amount that was provided by the Re-
serve Bank of India could not reach
the small cultivator. The State co-
operative banks took the money and
important States like Bombay and
Madras and to some extent, U.P., took
a very major part of that amount,
and even thers, I am infdormed, the
agriculturists who live in remote vil-
lages have not been able to take ad-
vantage of the money that was pro-
vided by the Reserve Bank of India.
For this great task of having basic
institutions throughout the country,

net work of co-operative banks
and co-operative societies at various
levels, it is all the more necessary that
a central organisation like Agricul-
tursl Finance Corporation be estab-
lished though our hon, friend Dr.

29 JuLY 1985
- -—-—— Pay Commission

A;;pm'ntmcnt of a lgqé

Deshmukh said it is quite out of
date. Even during the period of
50 years when we were under
British rule, committees and
commissions had been appointed
and every committee and every com-
mission emphasised that this was a
great task to which the attention ot
tha Government should be drawn. sut
in spite of that no specific action was
taken by the Government, During the
last seven years this problem has been
mostly neglected. The most important
question has been given the least
attention by the Government and that
is a matter for regret, but it is better
to be late then never, The Government,
I think, is paying the requisite atten-
tion that is necessary for the solution
of this great task and I would request
our friend Dr. Deshmukh to reconsider
this as it is not out of date, because
for a great task it is all the more

Dr. P. S. Deshmukh: " Not for all
time, but only for the time being.

Shri S. N. Das: If there is a corpora-
tion at the Centre and if it has bran-
ches in the States, I think the co-opera
tive movement will be co-ordinated

* with the working of the corporation,

and the corporation will take the
responsibility for everything that is
necessary for the development not
only of agricultural credit but also of
all sorts of development, e.g. ware-
housing, storing and marketing. All
these functions should be given to the
corporation by the Reserve Bank of
India which is now saddled with all
these responsibilities. Instead of sad-
dling the Reserve Bank with all these
responsibilities, a separate organisa-
tion should be set up....

Dr. P. S. Deshmukh: They will be
given to the Board and the Board will
be constituted by an Act.

Shri 8. N. Das: It is all the more
necessary that we should have a se-
parate organisation for this instead of
having only a separate department in
the Reserve Bank of India.

Shri A. C. Guha: There will be a
neparate organisation and it will have
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its branches throughout the country.
There will be also State corporations.

Mr. Chairman: I think the hon.
Member would have been right if he
brought up this question at the time
when the State Bank Bill was discus-
sed and said that there should be a
separate department for this rural
finance corporation. That was the
proper time. Now he wants two
things to be established, the State
Corporation as well as the State Bank.

Shri S. N. Das: I have been trying
to bring forward this resolution for
so many years and it got the luck of
ballot only this year. Now that my
time is nearly over, I would like the
Government to do all that is possible
to implement the recommendations of
the Committee of Direction and the
anssurances given and decisions taken
to set up several important organisa-
tions. 1 would also like to withdraw
mv resolution, but I will say again
that any failure on the part of the
Government, as has been the case dur-
ing the last flve or seven years, will
lead to very great resentment through-
ont the 70 per cent. of the population
that depend upon agriculture—not
only resentment but the whole scheme
of the Government will fail if the
agriculturists are not helped in time
by the Government.

With this remark, I think that the
two Ministries concerned would do all
that is possible to implement the
recommendations of thjy Committee
and also other things that are not
included in this report.

Mr. Chairman: I want to know
whether Shri N; B. Chowdhury wishes
that I should put his amendment to
the vote of the House..

Shri N. B. Chowdhury (Ghatal): I
beg leave to withdraw it.

Mr. Chairman: The hon. Member
has gseen that the Mover of the Reso-
lution wants to withdraw, but under
the rules I am bound to put the
amendments to the vote of the House
if they are pressed. Has the hon.
Member leave of the House to with-
draw his amendment?

The amendment was, by leave,

withdrawn.
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Shri B. K. Das: I also would like to
withdraw my amendment.

The amendment was, by leaves,
withdrawn,

Shri Bogwat: I may also be allowed
to withdraw my amendment.

The amendment was, by leave,
withdrawn,

Shri Sinhasan Singh: Since the
Mover is going to withdraw his Reso-
lution, I would like to withdraw my
amendment.

The amendment was, by
withdraun,

Shri S, N. Das: I beg leave to with-
Araw my Resolution.

The amendment was, by leave,
withdrawn,

lenve,

RESOLUTION RE. APPOINTMENT
OF A PAY COMMISSION

Shri D. C. Sharma (Hoshiarpur): 1
beg to move:

“This House is of opinion that a
Pay Commission should be
appointed to go into the question
of the pay structure of the coun-
try so that the disparity between
the highest salary and the lowest
salary is reduced to the mini-
mum.”

When I proposed this Resolution—
ana I had also the luck of the bal-
Int,-—]I had not thought that it would
create such a wide and deep interest
all over the country. With a due
sense of humility and modesty I must
say that I have been receiving sheaves
of letters from all the States of India.
I have been recsiving telephonic mes-
sages and the sources of ecommumen-
tion were sometimes announced ana
sometimes kept a secret. Here i3 »
letter which I have received from a
gentleman. I do not know him but he
calls himself a veteran Congressman.
It is a very angry letter and a very
bitter letter. I do not propose to reaa
out that letter. But I must say thac
I should give at least one sentence
from this letter:





